
ACT No. I OF 1904. 

' PASSED BY THE GOVERNOR GBNERAL OF INDIA IN COUNUIL. 
(Received the assent of tWe Bove~.mor General ora the 22nd 

Jflnzcary, 1904.) 

An Act to  provide for the regulation of the 
possession and sale of' all poisons in cer- 
tain local areas, and the importation, 
possession and sale of white arsenic 
generally. 

WHEREAS it is expedient to make provision for 
regulating the possession and sale of all poisons 

in certain local areas, and the importation, possession 
and sale of white arsenic throughout the whole of 
British India; I t  is hereby enacted as follows :- 

I. (I)  This Act mag b e  called the Poisons Act, 
1904 ; and 

(2) It extends to the whole of British India'. 

Poisons generally. 

2, (I) 8ubject to the control of the Governor Power to 
General in Council, the Local Government may, by ~ $ g ~ ~ ~ o n  
rule, regulate within the limits of any municipality for sale aria 
or cantonment the possession for sale and the sale, $;;~zY 
whether wholesale or by retail, of any specified ,,,,,,, ,, ,,,, 
poison, 

(2) In particular, and without prejudice to the 
generality of the power conferred by sub-section (I), 
rules made thereunder may provide for, amongst 

i other matters,- 
(a) the grant of lioenses to possess any specified 

I poison for saie, wholesale or by retail, and 
1 the fixing of the fee (if any) to be oharged 

I for such licenses; 
(6) the 



(6)  the classes of persons to wbom alone ~ u c h  
licenses may be granted ; 

(c)  the classes of persons to whom alone any 
suoh poison may be sold ; 

(d) the maximum quantity of any such poison 
whioh may be sold to  any one person ; 

(e) the maintenance by vendors of any suoh poi- 
son of registers of sales, the partioulars to 
be entered in such registers, and the inspee- 
tion of the same ; 

($) the safe oustody of such poisons and the 
labelling of the vessels, paobages or cover- 

, ings in which any suoh poison is sold or 
possessed for sale ; and 

(g) the inspeotion and examination of any such 
poison when possessed for sale by any such 
vendor. 

(3) Any substance specified as a p~ison in a rule 
made under this section shall be deemed to be a 
poison for the purposes of this Act. 

Whi te  .4ree&c. 

Power kl 3. The Governor General in Oouncil may, by 
prohibit notifioation in the Gazette of India, prohibit, except 
importation under and in accordanctl with the conditions of a 
into British 
l"dia of license, the importation of white arsenic into British 
white ereenio India, and may, by rule, regulate the grant of licenses 
except under 
license. and prescribe the conditions to he imposed thereby 

under this section. 

Power to 4. ( 1 )  Subjeot to the control of the Governor 
regul~te General in Oouncil, the Local Government may, by 
~ " w e s s i o ~  rule, regulate within the whole or any part of the 
or sale and 

sale of white territories under its administration the possession for 
alssenic sale and the sale, whether wholesale or by retail, of 

white arsenic. provinoe. 
(2) I n  particular and without prejudioe to the 

generality of the power conferred by sub-section ( I ) ,  
rules made thereunder may provide, amongst other 
matters, for all or any of the matters specified in  sec- 
tion 2, sub-section (2). 

(3) Rules 



- -  

Poisofis. 3 

Rules made under sub-section (1) may furtlicr 
that no person sh&l+ Lie11 y powdered white 

unless the same is, before tile sale thmeof, 
with soot, indigo or Prussian blue in the pro- 
of half an ounce of soot, indigo or Yrussian 
least to one pound of the white arsenic, and so 

ion for any greater or less quantity : 
vided that, where such arsenic is stated by the 

to be required for some purpose for which 
ixture would, according to the represent- 

of the purchaser, render it unfit, such arsenio 
be sold, without suoh admixture, in a quantity 
t less than ten pounds at any one time. 

cal Government, with tho previous 
Governor General in Council, may 

le, regulate the possession of white 
any local area in which murder by poison- 

rug or the offence of mircl~ief by 
e therewith appears to i t  to be of such 

ccurrence a to render restrictions on the 
possession thereof desirable. 

(2) I n  making any rule under sub-section (I), 
the Local Government may direct, that any breach 
thereof &all be punishable with imprisonment for a 
term which may extend to one year, ox with fine 
which may extend to one thousand rupees, or with 
botb, together vith confiscation of the white arsenic 
i n  respect of which the breach has been oommitted, 

els, packages or coverings in allich the 

Other Poisms. 
6, (1) The Governor General in Council may, 

by notific~tion in the Gazette of India, apply to any 
specified poison other than white arsenic all or any of 
the orovisiona of this Act  relating exclusively to 
whit6 arsenic. 

(2) Any srlbstauce specified as a poison in a noti- 
fication issued under sub-section (1) shall be deemed 
to be a poison for the purposes of t h ~ s  Act. 

Penalties 

Power t o  
regulnte 
possession o f  I 
white aratnics 
in certein 
traota. 



Penal ties o/nd Procedure. 
7. (1) Whoever,- 
(a) commits a breach of any rule made under seo- 

tion 2 or section 4, or 
( b )  imports into British India, without a license,- 

white arsenic the importation of which is 
for the time being restricted under section 
3, or 

(c) breaks any condition of a license for the  im- 
portation of white arsenic granted to him 
under section 3, 

shall be punishable,- * 

( i r o n  a first conviotion, with imprisonment for a 
term which may extend to three months, or 
with fine which may extend to five hundred 
rupees, or with both, and 

(ii) on a second or subsequent conviction, with 
imprisonment for a term which may ex- 
tend to six months, or with fine which 
may extend to one thousand rupees, or 
with both. 

(2) Any poison in respect of which an offenoe has 
been committed under this section, to$ether with the  
vessels, packages or coverings in w h ~ o h  the same is 
found, and, in the case of any offence mentioned in  
clause (b )  or clause (c) of sub-section ( I ) ,  any animals 
and convsyances used in carrying it, shall be liable to 
con fisoation. 

8. (I) The District BIagistrate, the  Sub-divisional 
Magistrate and, in a Presidency-town, the Commis- 
sioner of Police, respectively, may issue a warrant for 
the search of any plaoe in which he has reason to 
believe or to suspect that  any poison is possessed or 
sold in contraven'tion of this Act or any rule there- 
under or that any poison liable to oonfiscation under 
this Act is kept or concealed. - 

(2) The person to whom the  warrant is directed 
may enter and searoh the place in accordance 

therewith, 






